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that "In House serials" had completely stopped due to cattous attitude of the
authorities in not transferring the Channel to Srinagar, Kashmir.

| would urge the Information and Broadcasting Minister that he
should announce shifting of the Kashir Channel (Kashmiri Channel) to
Srinagar immediately and remove the barriers created by the vested interests
in connection with the shifting of the Kashir Channel to Srinagar.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.30
p.m.

The House then adjourned for lunch at eight minutes past one of the

clock.
The House reassembled after lunch at thirty minutes past two of the dock,
THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) in the Chair.
PRIVATE MEMBERS' RESOLUTIONS

Extension of reservation policy for SCs, STs and OBCs to Private Sector

JuHTEe ($f1 Ach WA AIRTAR) ) : AT AR , 319 79 il fagrae! o= ==
PN | B JMMERVNY 41 3R, TGS W1gd & ol fIege R aai e g 9 1 J9 A1 59
e WX 1B Tl 81 ol 2, cifch 31T Al #R U H1obT 149 & | gaferg H =rg o
=1 BI YA B OMY | 37} 3R, TFRI<RA |

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): - Madam Vice-
Chairman, this is one of the topics which is very close to my heart. Therefore, |
am very happy to share my views on this particular Resolution. | hail from
Tamil Nadu which is the beneficiary of reservation policy, and the people in
Tamil Nadu have improved their literacy rate due to reservation in educational
institutions. Their status in life has improved in the last 30-40 years due to
reservation in job opportunities. Our Party, the DMK Party and its forerunner,
Dravida Kazhagam, which was founded by Periyar, were all supporters of Jhe
policy of reservation, and, therefore, | am very, very happy to participate in this
debate and lend my wholehearted support to this Resolution. l.thank hon.
Member, Shri Gayai, for bringing this Resolution for discussion in this august
House.

Madam, in Tamil Nadu, due to the reservation in educational
institutions, we are producing over 30,000 engineers every year apart from
about 2000 medical graduations and other technically qualified persons
running to several thousands. All these persons cannot be accommodated
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in the public sector undertakings. That is why this Resolution is very essential
because the employment opportunities in the public sector are almost at the
saturation point. Therefore, the people in Tamil Nadu and in other parts of the country
look upon for jobs elsewhere. Sir, this is the time when we all expect that private
sector should come forward and shoulder this burden, understand their
responsibility and act as a very responsible entity. | am very happy that some of the
business houses have also come forward to provide job reservation in their
respective business houses. Madam, there will be uniform growth of our society
only if reservation in jobs, in private sector too, is provided, and that is the reason
why this Resolution, as | stated earlier, is very, very important and is a welcome
thing.

Madam, some countries like Malaysia, | understand, have provided some
clause in their laws which makes ii mandatory for any venture to have a local
participation or local partner. This, | understand, is doing very well, and, therefore, a
lot more job opportunities are generated even in private sectors. Therefore, this
particular Resolution is crucial. | expect all the Members of this august House to -
support this Resolution. | also read in some newspapers that one of the very big
public sector concerns in this country, the Tata conglomerate, has welcomed this
particular suggestion of this Government. The Tata group, it is stated, now
understands the social responsibility that all private sector industries should carry social
justice to Scheduled Castes and Scheduled Tribes, other minorities and other under-
privileged sections of our community. Therefore, the Chairman of the Group, Mr.
Ratan Tata, has supported this initiative of the Government, and | should thank this
Government which, in its Common Minimum Programme, has mentioned about this
particular aspect relating to extending the policy of reservation to private sector
also. This is the statement made in the Common Minimum Programme. The. UPA
Government is very sensitive to the issue of affirmative action, including reservations in
the private sector. It would soon initiate a national-level dialogue with all political
parties, the industry, and other organisations, to see how best the private sector
could fuffil the aspirations of Scheduled Caste and Scheduled Tribe youth. This
Government is trying to keep its words, and is attempting to implement this particular
aspect of the Common Minimum Programme. | understand that apart from TATA
concerns, Videocon has also promised to take affirmative action in this regard. | also
understand that Videocon was one of the first to commit itself to this particular initiative
of the Government.
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My suggestion is that such industrial houses, which come forward to
implement reservation in their concerns, must be encouraged by the
Government in whatever possible way. The Government is one of the largest
consumers, and it should give preference to the, products of such business
houses, wherever possible, because such concerns are acting very
responsibly and are coming forward to help the Government in improving the
quality of living in this country.

Also, whatever joint ventures are mooted by the Government, should
.involve these concerns; they should be requested to come in for joint ventures
with the Government. | also request the Government to give subsidies and tax
relief to such business houses which come forward.

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) : Please,
conclude your speech. Your time is up. How much more time would you take?

SHRI R. SHUNMUGASUNDARAM : Madam, | would take just one
more minute.

Madam, the private sector concerns are enjoying so many benefits
from the Government. The Government is giving several types of concessions
to the private sector. For instance, they give large expanses of land at
concessional rates to these concerns and sometimes, even registrations are
allowed to be done at concessional rates; also tax holidays and bank loans are
given. They are also allowed to make indirect contribution through other means
like maintaining law and order, supplying electricity and other technological
supports, research and development and transportation through road, rail, air,
water etc. Everything is being given to them by the Government. Therefore, the
Government should request these private sectors to implement reservation

policy.
| submit that this initiative is a welcome step, and request that this

Resolution should be passed by this august House. With these words, |
conclude my speech. Thank you, Madam.

37t I AT B (ITIR U<2) : SUFHEIE HB 1T, 571 3R, UH. a8 A18q Pl
SiT Jfebed & fob Frofl &1 § oY aRerT 1 Verics ot i1y, § g9 Wehed & forg i1 ag
ST T ATIR STh BRAT g, RiTeh 79 & B d 37 [ H A 8, eI e & [ I8 Jel
S ST B ATHT U (I8TS ITYelRI BT FHIIIT HRAT & | SRBRI sl & R 0 A
Ife &9 S A1 f9! 89 d1.91.0d. $ed 8, TR X1 | 19, P! ST 26 IR
TA 2, AP H I ) 3R Y AT QAT AT E,
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SHI 30 FRIS 3R 50 YHR A H§ 8 Aha1 g & IS 39 <2 Bl TP KBTS Ui Bl
TR HR ATl I8 YSICYR © | 5Td <20 JATSIE G179 bRl § RSTIRA BT U HTgeT
fopa T o | SteRat Ry IR W e freft, S # &1 S 3, offded § e |1t
I T AT § b ARBIRT ABRAT DI AT AU Geb AT 2 MR AT b q8d Sl sl
WHR 7 & &, T e o AleRAl €, It 89 F WHR, Ue¥ WHR AR
e, 4t T SIS, 89 el o o R % public sectors undertakings €,
21 W% employees &1 g1 S of I TTHT ATl TG 6T ATl 37T 2 3iR IS 79 ATeid
WG o ATHS Pl TR BIS DI o1 3 oxd Al Jo oI @ [ RIS B W) I IRIS |Io
TG & PG 99T 8 | 7 ST BRIG AT6 oG Bl MY 971 § I & 2 U 99y i,
Rrrept B -aHl AR 9t gorl &, ®% BRUIT A IFHT faR1g 81 Gl © Hifd interest clash
B4 g, U fRIfa & faxiy g ot warwnfaes € | a8 9re amifore Rl 81 ererdt Trade AT
Industry@t ST community & ST faRIE &1, Afth ST 319 HRIT B Wehdl 7, Afh
ST BRUNT ¥ HUR T B 3R S DI IT I BRI IMETGT & | 519 §F $9 S B AR of ST
T © Ol oI Tl o TdT & 6 IS &9 1 Rie & IR H a1 7 Y A1 Uh <27 31T 96 FhTI,
U FHoaT i T2 @ S AR B

HEISIT,HRT 9 IR ¥ {42 IR IR H&1 ¢ [ $5 faR1g & w@R W e & | § Sd5
Ay | P A1g fF N wigde daex §, o &5 § g8f ol & 31 haeds ol €,
ST el eIl 8, SP! BHA F1 © | ITD! YA BT I YAICHE BT 6, 98 TRBR Bl AR
J EIAT ¥, of course, they also pay the cost oifth SH®! Sl NI 3Tt ® 98 S
HIANFTEA N R [T ST & | ! OTq 37U bUISt Bl T b [ @ (Hefell & a8
TRBR] TAASSS bl & ATETH | AT TR Sl TR ISYA 8, S9P gRI Aear g | 59
AR I AT GIX SRl b UHCT DI I1 AT 8 AT I8 A b1 Top (Hieaa F3 o sy
& o 31T SB! ATSRAT el 9y 32dT <9 a¥ a1 <7 | $9 99 YHR B Gfaenaii Bl s ol
&3 DI JeTaT AT ST © 79 H FHeI1 g 1 SRR I8 fhwads e | fireran 2 2 foda tan
2 98 ? fhasd! B IR I JfAuTy <1 Sl & 2 fhda! Bive W STd] d=ua (g1 S
8 ? a8 e I & $9 91 & qHI |l @) e 0 |

HEIGAT, TR e I8 B 5 af 78 w9 Aot 2l 2 @ nRax 3@ it Ua |rmfore
SR 9T 2 6 3 o1 &¢ | 3ReR I8 <% Y TR 8, <% B IR $1 7ded © 5 a8
I@! TG & 1 39 I BRI AR @Y T BT Srerar I ISt St ¥ =e 1T 8, I8t
[l B i1 foel SRAM & S H 781 eI aTedl g & [ SRl § I8 gafl, I § 7e1
ST AT8d offh 39 Sl R B dTell 91 8 98 I8 § b I8 89 qaa! I 8 | 51 HIR
931 2 A1 il A1 931 7, 19 &1 1w 59 ot 9§ 1€l afews ST gererell 6 8, Wfg @l ok 9
2 ¥, S 99H! I © 5 37 T AT o Tl | I B AT IRT A SIS B Tl 3R
S | ¥ 950 IR Hiow U, S 59 F9I BN 7, SHS ¥l $B U4 A1V |
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G & T < R gRmr | SEET U 331 99 TR | R Sl |efed
|IRTe SISl Us grilaRde ffReR & 4ol 4RT AR, S0 Ued @l W1 89 |d al
S € | H S] 98T <1 § 6 J U8l PR 81 © | 99 IS H 374 I Sl U FHIE
et ARy, g2t erar 8l fas 98 frdet uran 2 1 But this is a continued process
and this has to go on.®Is Igd STeal Tl 81 dTall © olfdh oI STedl 81 STy 3%
FB A A ol IS YT &1 Y, T 2 T & 3 3k agd gremHl uRvT 8 e
gl

HEIEAT,H U 3R I I8 UR @1 A8 § b RER R ASH, R <
AR & gorar ¥ &R # 99y ©u & Sooi HxA1 9redr of b o a9y g 98
LT 26 FaFR, 1949 BT TSI BT AT, YR SRETNAT - Gl fhar o7 3R U 88+
AT ISR T o1, § A1 § fe! &1 H 89 $8 ol © [ U Ufas Ham
B9 99 ANl A @ 21 3R a1 w7s oY R o6 § S1-9 a1l 1 375 B =g |
TIH U SIRSH B 91 FEl TS -1 3R 98 T IR Sh IS U tifdfedd |
Tg S Aol & § SReET B 91d ATCH §, 98 IR I G B, Riifdh A aREs &
SOl ®I BH I R 2-HeHed IeH H W $HEl T 8, Mfcdhd-14,16 W Hl HaT T[T 2 |
a8 Sl ARTER D1 J1e 37Tl & SMRIR AR B8l 3 AT 2 e RIS seferc] AR g
goHIfAG R | Helear gft frgead § @e1 a1 & fb equality of status and
opportunity,3RER IS # I8 it e § AFT @ T8 8, Uah aRIe) e d
T BT A1 376 oy 31mg 77 STt oik Wew & 91 vd 8, T 98 § Tl ?
39 911 3fd H Us 91d wal 18 & — fraternity or brotherhood; assuring the dignity of
the individual.#s#, §f w1 a1g {6 IS @fH W9 8,3 IqP! &l S B AT @H
! el fAedl 2, how can we say that the man could live a dignified life?dT g1
Tl o © 5 397 99 A5l &1 &9 3 I §¢ IfS 89 S, O g9 o © o wme
foroft e # Y arReror 897 A1fRy iR 1 smReror @t wt-wft ard gt o Sl B
P -PH Sl FATS A TR Hed & 0] el 8 [ eI I8 a1a |al 8l, § o 7 §
IR TP IR A9 o1 9 | I8 919 dal ot fF let us come across the table R
BB 11 AT o e B 519 Yoard g 2 41 10 auf F oY 3Reqvr e 1 | AeieaT,
gg 10 81 BT U Ulfetfcdhe Yaacerd o ROdeH &1, it & ot a1, fem awsi,
TRTferepTall # Al §aT & SR a8 qga-aadl Hal el 1T 3R 3l i Iqa! 3iferH
e I} T8 ® 98 26 SEARY, 2010 96 © | oM HEIGT, St aTRervr Hansl # €,
Rl # T It fHf ft yeR o) frare 7 2 1 AfsT Al o o 2, 39 a5l
S Y B ST B % I8 10 A1 BT 91, 20 AT BT T | AT S IR o1 wferera
forereT @nfey o1 it o SR7% @ 7141 o1 f& for the Scheduled Castes, 15 per cent
in centra) servicesalfdh &S T H IAD! UIYeIe & IRIF IR FT-37elT S I far
g, or the purpose of Central Government, fifteen per cent for the Scheduled
Castes, and, seven-and-a-half per cent for the Scheduled Tribesdg 1S 918
RIC BT ST A
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3.00 P.M.

T e T AT, G TRET Y Y 91T gY 50 98 R &M & a1e ¥t qRT e BT URI g |
MRER S Y fHaaT 8,511 @ AT I8 € SIdT Q1Y & IT 511 & dTel & SdhI Q1Y § ?
gl 91 BT ABY B -HH TS H T 8, 7t o © b nRaR 50 et 9% I8
AT 1 31 ST @ T A 1 70, AoIgR. UL, TR & T § §9a] SIS 89 U
fege sraTfest BIftd 31 | a8 H 21 =18l § | offdhT S fofg Bl 7 Hel 39 ThR B
AT B Y AR [T &3 § 1 7Ry el a8 el § & el iR g1 781
AT & o ST &9 Uh AT €1 8 30 BRI Bl, 1 30 BRI | &1 RIS AN Bl f7el Y
1 foa AR BT f¥el, AT 1 <181 © | <ifdT Uob A fed RTRIER) &l odx & Ife <21
3T §¢, ARBR NI of, TN G351 I & [ I8 pat (STl &77 P STRE0T Bl a7 T8
2, i $HPI T U RR J e 1y | I8 Sl f9at urac] drge 8, 12 I8 St 30
RIS BT STHARIT ¥, SADT how to bring them at par with others. THRIT T8I R ¥ |
IE TS D] BICT-AT FHIY & SN {751 &5 H SMReT07 &1 91 Bl SMIE T |

FeH, H i H IE a1 BN, STEi Tb BHR] UICT dT ATl & ,we are open to
it. Let the Government come forward. &l T8l &l & b @ vl goR @t
uifafemd dfaer o a8 | «ifd S |fdem & #9 wraer ¢k frwad 1 Seod
T, g9 e & {3 571 UTaemsii & Pis Ars+ el & | AT 87 AR BI SR, that
economic justice , equality of status and opportunity 3R TR AT IE fraternity
, assuring dignity of the common man.3FR &4 9 <9 Aol &1 9T &l B IR,
A1 1 T 2 o e § & g S 89RT U Aieid WAIegR 7, T 89 R <9
S AN = T o1, B9 qaSi 7 & o, faer & FEinel 7 26 TawER, 1949 B e
o1 | HeH, Y31 T & b 89 S|4 98 UIo X7 3R g 911 BN | S9feTY H Sl
FHAT BRAT § AR TGS A8 Sl 599 UG Bl AR ©, ITP! gaTe ol gy U1 a1
A PRATE |

HI.IrEEe g ai(STR yeen): 3, 39S 9gd-98d g=IdIs & 3T g
YU AT W BT HIPT [T © | HRIST, I8 |qafafad va Fawdipa a4 8 fb 9Ra 4
AT STFATT &1 FHRT [Tl ©U 4 e 81 2 | 98 a1 Wl 9 78l & , I8
AR TRI Y ¥ I TE1 8 | 3TTSTE] & Yd AT ST BT WK Fgd 31
o1, ITSIET & 1S T8 AFAA T2l &, $HH PIg &l 1T 8l © | §9 AHITD (APl &
PIROT AT ST = AT FHAIS BT AU AT H UST & | 37 AHITD HEHd P
BRUT F Had AFG AT ST, STGRIT STAofrdl & ARl bl rererd el a8
U1 2 | 3D Hordwyd g a1 H, AN, e g 31 IR-av1ed) ST g8 2 139
ARG Heid BT T I & oY, B A & oy AR dfeer & Fefari 1,
wfdem & fafi= srgesel & A1egq A faRydR 3gwos 16(4) 9 16(4)T & &RI 7= d
R WRBRI Y AbT H SR I B
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AL BT T | S IMYUR R G ST, G STASANT & AN DI AR I &
HRHRI AIBRIT H 15 BIIGT U9 7.5 BIFT BT RV UM a1 77 3R 915 H Al
BT BT AR F MR UR 7Y oS a1 & e B Al 27.5 BT BT 7RE0T
e feba T |

RIS, WRBRT MHRAT TAT ARBRI SYHHAT § 11 JREI0T W& fhar TRT &
31T U fohaT ST JET &, 98 Wieu 99 d § 3R AT STadq <ITed - §% IR
= Foft & gRT 3 2T I SIRRIIT SERTT ® | AT A o R, TH.LI9S 5
Adheq ¥ fepel We! Seoid 63T 8 o, e aRuey 3§ STa ARBRT SUHHI P fafaer
P HAETH I ASlBRT 81 I8 8§, WRARI &7 § AI1pRAT & I=I1 U &l 7, ol &89 §
e STfe, JIggfad STt a1 s a3 & @il & oY JfRET &7 Hig Jrae
TET B, DIy FaRAT To! ¢ AR $HqPI 37 JLT gan P g7 a0l &b fo WRHRY 3R IR~
IRBRY ST &1 BT fAeTdy ABRAT B Y 3rawR 3rft T o1, I8 fa¥R Tl ® 3R
O I8 WdId B § b <ifaer Fafarsl @ o dem o, 9w g § seld) 81 <& R, a8
o 7€} 81 8 2 | 78 ol Ot 81 Wl B, STafd ST SushH et fafraer gam 2 an
et fafaer g are 2, S Jqd St a1RervT & sgaven oY, fFsfiaxo & arg ff 98
STIRETOT B ERAT I | ST o AR Y& ah1 vy Sifdws Sff <1 a1 2 6 a1t &
PO &3 A 9P [IR1Y 81 38T &, F1ofl &3 F Sl SeM ©, S A1l & R W $0dT
foR1Y g3l & | s IR I8 YR U B &, 81 Hag ueh b & fob o7 i &
H IARETT B FaRAT BN, AFHRAT M, AFYRIT Sfar iR es a7 & fow
D! eTar T, S PRRIR T, S@! Farfere) nafad g1l |

HEIEAT, VT oI ® foh 519 )t agaven # uRade 8T € oY 39 o @l
JITRFHTY eh B STeh & | 1oT Hl P& AT H g ST, S SIToif & dn,
31 fUws 97 & AN B IR 2 &, TEATYAP IR I2 8, ST Pls RIBRId 181 § | 984
J AT Y e 78l el 7, Rt sraer 721 firer 8, 3% ar § gl § &8 o1 f
IR $2 7GR el a1 A S | BT 781 B Ui, I8 W e 4 S 181 © | |ifds
T ST 1 eraw fietT 2, 3 St 9 319 &1 ) yiranfed v e € |

3ITST A B g UScl SFHRBT H 1 3T TRE A FaweT ¥ GRac gall 2= 3iR
I AT H IR $ Hedwy Sl 981 & ol JARBT & Fardt I, et Fieial 4
T 98 A T, T8 Bl ARPR 1 HAe 3§ gRac B ol & 7 i, I ApiRai
¥ STRET0T YT BT | ST URF 4 g [AR1Y Tl 3R I&! AR b1, SATRIBIY A1
B TS, R Tatalt, JMmeimTali o1 oTeT T ianvvn 81 TaT 2 | difth Sae a1g g ger fs
ST 3 3TIRET0T & aT8 H IH] AT 961 8, STH! FalIc] 961 & | Hel HredR d8HY
106 RTeTT g1 2, fopeil ST H 111 UG g1 € | 599 ARE o STexV AR AT 2 |
gAY H FHeIdT § f6 WRAR B 9 B e Fof & & S ST &, S
I &, I FIATSAT Pl fITdTd H DR &, ITD! Sl B &, Sl R B, STD]
SBTAT BT FHTETT I
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2T, S [T ISP TR PRAT A1 | 31 favars 8 o oSl &1 WRbR, R ot
AT b FHY 1 91 DI [qear Wt &A1 201, S7671 I8 P Al 8 | T8l I ARI 371
UIet BT 1 § | BHR d a1 < 59 98 W IR QAT © | H I8! a7 I g WS 4
FEqd g | I8 i Regpal W 2 % 519 9% warer & 90 ot o1 99fd faer 21 8 im,
IR FEIS BT b WY 31 ST I8 SR, HHOIR I8 SIRAT, A1 FH1T 379 3779 3
HHSR I8 SR | H FHeId § b Qi [Aeia &1 98 W U SRl & | 89 954 a1
T e I2 8 | 9 A1 I8 Al AT § SfiR &1 & 1 H I81 W Seeid AT 9redl § b
984 AUl qP R 42w B ST 89 Sicl TS, IqPT U [AR1Y BRYT I8 41 o7 fh
FATS & G A1 &6 ST | =1 el oY, ITH FHEINIS WSHd ST AT TP BIRO]
AT BT TR 3 AR 89K <2 BT 81 AT (A< BT 81, B4 394 T 3R ISl & | 59
Pl DI (ST & o H 931 § [ o g3 dd 89 d¢ A1 8 | 8971 $B Iudie) uTa 41
DI T | 9 QT H &R IS 9 DI AALIHAT B AU FANS $ T a1 H AMRAHT B,
FIAR & &7 A 7 ST F 79 3 U1 Bl b 2, SH! faear 7 o &R foh &3
# o Srggfara STIRT 3R ST T2 3= fUes a3t & <l & Ty STReqvr &t gl gt
1Y | I8 T 2 o ReTv 351 2w wad & fog 721 8 wad! § Afd St aReror &
LT B ©, Sl SHBT IR &, TP IR ST 3T a1 BRe1 A1V, I8f a% ugar ar
ALY | T AR Uge & d1S IR I FATG PR [T S A1 H il g fob oot # af
DTS HEd I el RN | Afh T IR A1 1 31T, g8t deb gga & folg 7aw o
forel | 319f) g8i T UgE D1 AGER YIS 81 81 UT &1 & | O AP I8 AR U1 7 &l
ST, 7 fRIa # SRETT &1 FawT g% ©, 514 A% dgl I 7 ugdl 9, 79 db I
SIRETY BT FaRT FARAR B W&+l AMRY | $781 eeai &b A1 3 g1 39 H8aYol
IRATE UR Gl &b oy SR Ua T, S forg # SiTue! e=yare el § 3iR 31a
g a1l 21 SR g9, g% Sfl Pl 39 Hehed Bl o & oy g=ydre <l § | 39 i &
1 H 71 91 1 AR <A1 € | g=yaTg |

SHRI PENUMALLI MADHU (Andhra Pradesh): Madam, today after
57 years of Independence, this reservation for the Scheduled Castes and
Scheduled Tribes -- is an important issue -- is not being implemented in many
parts of India. In Andhra Pradesh, in a number of tribal areas, these
reservations that are provided through our Constitution are not being
implemented and in many places, where the tribal youth were fully qualified for
different posts were not provided jobs, and the non-tribals and other sections
of the society were given jobs, denying the due share to the Scheduled Castes
and Scheduled Tribes. Recently, there was a survey undertaken by some
agency. In this survey, it is found -- according to our Constitution, in scheduled
areas 100 per cent reservation is to be provided for the tribals - that 80 per
cent of the reservations of the posts in vishakhapatnam district of Andhra
Pradesh, even in the case of the fourth class employees, were given to the
non-tribals, denying jobs for the tribal
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youth. It is in this context, we have undertaken the survey in one district. In this
context, this Resolution is to be considered and passed. This Resolution has
got much importance and | fully support the Resolution proposed by our
colleague, Mr. Gavai. Thank you very much.

SHRI FALI S. NARIMAN (Nominated): Thank you, Madam, Vice-
Chairman. | have some difficulty with regard to some parts of this Resolution
and let me mention them. There are some legal and constitutional difficulties
that | foresee. In the first place, we must do first things first. If hon. Members
will just turn to Article 46 of the Constitution, it says:

"The State shall promote with special care the educational and
economic interests of the weaker sections of the people, and, in
particular, of the Scheduled Castes and the Schedubd Tribes, and
shall protect them from social injustice and all forms of exploitation."

Unfortunately, this is in the Chapter of Directive Principles of State
Policy, which cannot be enforced, and | would suggest, as a first step, the hon.
Members must consider that in the interest of the Scheduled Castes and
Scheduled Tribes, particularly, their educational interests, and then,
employment interests, that if anything in this Resolution is to be meaningful,
this Article should be brought into the Fundamental Rights' Chapter, because,
unless and until it is brought into the Fundamental Rights Chapter, | am afraid
that this Resolution, with all our good wishes, will remain a non-starter. That is
number one. Secondly, while it is perfectly true that the Scheduled Castes and
Scheduled Tribes have some reservations in posts which were in the public
sector, and therefore, part of the State under Article 16 of the Constitution, with
disinvestment, this reservation has gone out, and the object is to put this back
again. It is good in principle, it is good in theory. But, Madam, | would suggest
that in this Resolution, while mentioning that the reservation policy be
extended to the private sector for the Scheduled Castes and Scheduled
Tribes, for OBCs, we have to be extraordinarily careful, and for this reason, the
Supreme Court has said in one judgment after another that in respect of other
backward classes, unfortunately, there has developed what is called a "creamy
layer" amongst the other backward classes, that is, a preferred section of
thern, who only advance at the cost of others. At whose cost? Not at the cost
of the general citizens, at the cost of other backward classes in their own strata
of
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society. This is our great problem. We have not been able to solve this
problem of creamy layer because we find that whenever there are reservations
in the other backward classes section, the only people who progress and
make good, are the creamy layer, who go on extending and expanding at the
expense of the other section of the other backward classes. So, if this
Resolution had confined itself to the Scheduled Castes and Scheduled Tribes,
| would have no hesitation in supporting it although | would feel that, without
amendment to the Constitution, you cannot impose this upon the private
sector. This is the problem. By imposing it on the private sector, in fact, | would
respectfully suggest that we are creating another backlash, because, the
private sector is going to say: What are you going to do about our fundamental
right to carry on business? There should be a law, which is in public interest,
which puts a reasonable restriction on that right, and unless and until one
knows what that reasonable restriction is, it would be an infringement of that
fundamental right. Therefore, although it is good in theory, it is good in
conception, the whole problem about this Resolution is that we have to have
many more things in order to support it, and we have to be extraordinarily
careful that we do not fall foul of the creamy layer of society amongst the
OBCs, which has, time out of number, been mentioned in repeated decisions
of the Supreme Court that amongst the OBCs, those who progress, are only
the creamy layer, and they go on progressing at the cost of other persons in
the OBC category. The Scheduled Castes and Scheduled Tribes are in a
distinct category. They have to be separately treated. | have no doubt about it,
and correctly, they have to be treated, having regard to the historical
antecedents that we have. Therefore, while in theory, this Resolution could be
supported, | am afraid, it will have no teeth; it will have no force at all, unless
and until we all consider whether or not we want it as a matter of policy...

Article 46 under the Directive Principles of State Policy of the
Constitution should be put into the chapter dealing with the Fundamental
Rights, which will enable the State to protect the Scheduled Castes and the
Scheduled Tribes from all forms of social injustice and all forms of exploitation,
and take special care of their educational and economic interests. Thank you.

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Deputy Chairman, Sir, |
rise to support this important Resolution. The purpose of reservation is to uplift
the downtrodden people belonging to the OBC, the Scheduled Castes and the
Scheduled Tribes and enable them to develop economically and
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socially. In this era of globalisation, private institutions are coming up in a big
way. The private institutions can accommodate much more people than the
public institutions. The private institutions, which are coming up in a big way,
can afford to give more employment to the unemployed youths, both educated
and uneducated. Nowadays, there is not much scope for getting jobs in public
sector institutions, as most of the public sector institutions are getting
disinvested.

Now the employment problem is growing day by day. Under the
present Reservation Policy, people belonging to the Scheduled Castes and the
Scheduled Tribes cannot get jobs because the reservation is not extended to
the private institutions. They can get jobs in private institutions only if they
have merit. Due to poverty, the OBCs, the Scheduled Castes and the
Scheduled Tribes cannot compete with economically and socially advanced
youths. So, the only way available is to extend the Reservation Policy to the
private institutions also.

In Tamil Nadu, the State Government is now implementing 69 per
cent reservation in respect of the OBCs, the Scheduled Castes and the
Scheduled Tribes. Our Chief Minister, Dr. Puratchi Thalaivi, has made
consistent efforts to get it included in the Ninth Schedule. This 69 per cent
reservation needs Constitutional safeguards. Our Chief Minister has written
several letters to the Prime Minister to amend the Constitution for giving
Constitutional safeguards to this 69 per cent reservation. But the Government
has not yet come forward to bring this vital Constitutional Amendment to
provide Constitutional safeguards to this 69 per cent reservation. So, | urge
upon the Government to bring forward a Constitutional Amendment to provide
Constitutional safeguards to this 69 per cent reservation which we are
implementing in Tamil Nadu. Thank you.

.M 39 HRI(IER) : AT STQHIAfT Sft, AR 9i9g 7 31R.UH. Tag
ERT U $9 HHed BT H qROIR 9T ST § | 9815, TSIl & Frar ay 8117 3 |
e # 9 P12 P 39 29 S RS B T SR 21, wH gfaemg freid
MR Qe FHISIATE] FHIST 1 0 8N | S 99 &l S R off, I |t & Si
USYcs BRT, AsYee ¢1sd AT AL F AT A, 37! 3nferes Ry, drfores fRufd,
Aerfdre R 9gd FooiR off ok wfdem Fafareil 7 59 9@ &1 weqa & i S
3R I8l SARETV BT FARAT B | AR REV B FaRAT 81 b a8 AT ! ATMTH
fRufay, wrfre Ruf, Serfdre Rufr 3§ S aRads g =nfeg, S mifa g anfe, a=f
T Y < Bl TEl el X8 8 1§ <1 aul A A9e Bl A e S-SR SISt
FHHC! BT AR o7 159 31 61 A 471 < o o
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SHRI JESUDAS'U SEELAM (Andhra Pradesh): Hon. Deputy
Chairman, Sir, | am very much, thankful to you for giving me this opportunity.
First of all, let me thank the hon. Member, Shri Gavai, for bringing in this
important Resolution. Sir, | stand to support the Resolution.

| would like to draw the kind attention of the august House to an
important aspect. While making a point, our senior advocate, Shri Nariman,
indicated certain things. | would like to make certain things clear. The UPA
Government, in its Common Minimum Programme, has stated and | quote:
"The United Progressive Alliances Government is committed to starting a
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national dialogue with all the political parties and with industries on the issue of
affirmative action including reservations for the Scheduled Castes and the
Scheduled Tribes in the private sector." Of course, it did not include the OBCs.
The Resolution would, probably, take care of that particular part. The second
point is, as has been very rightly mentioned, when we bring in reservations,
the States should understand that industry might object to it saying that the
fundamental right of their carrying on their trade should not be hampered in
any way. The idea behind Amendment to article 19 (1) was imposing certain
restrictions to provide for equal opportunities and also for positive
discrimination. This is the philosophy which this UPA Government is having,
as has been brought out in its Common Minimum Programme.

Sir, as you are aware, we have been taking up so many pro-active
measures right from independence, starting with education, hostels, etc., etc.
But, | must tell you here; two major developments took place in this country.
The first was the Mandal Commission agitation and, later on, we had
privatisation and globalisation. But what happened was that there has been an
attitudinal shift because Governments kept changing. There were unstable
Governments, say, for 13 days, one year, two year and so on. There was no
stability. What happens is that whenever there is some disturbance in the
system, the worst sufferers are the weaker sections of the society. | say this
because when the system is stable, everything gets settled for them and their
requirements are well taken care of. But once there is uncertainty, the
bureaucracy and some people who are not really keen on that would play-an
active role. What happened in the wake of Mandal Commission's
recommendations and privatisation. The attitude got a little hardened. It got so
hardened that even the court started saying, "Enough. a‘g’aﬁw . This is the

unfortunate situation. With all these developments in their mind, and with
reflections and aspirations in their heart, the dalits, specially the youth, in this
country, feel that they are neglected, that they are excluded, that they are
alienated and isolated. They have been suffering under lot of disadvantages
and stresses. | would like to bring to your kind notice and, through you, Sir, to
this House, that if you look at the feeling of neglect and exclusion, it is not only
in employment -- hitherto, we only used to talk about employment -- but also in
various other sectors, like you are spending so much money on Government
contracts; can you find a share of that being given to the Scheduled Caste
members? You have been giving so many agencies to the private sector. Is
there any agency in the private sector which has been given to a dalit or a
Scheduled Caste? You are allotting so much quantity of gas to the
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industry. Did you allot a single cubic foot of gas to a dalit or a Scheduled
Tribe? You have been giving so many loans to the capital sector. Is there one
industry belonging to a dalit or a Scheduled Tribe member whom you have
given this loan? These are some of the things which cannot be denied. As
rightly pointed out by the hon. Member, Kumari Nirmala Deshpande, on the
one side, there is a filthy, obnoxious 'exhibition of wealth, and, on the other
side, there are hunger deaths, farmers' suicides and suicides by textile workers
-- mostly dalits -- and fishermen. There is disparity. During all these forty to fifty
years, there has been development, but the disparity in development is so
glaring that the widening of gaps is very, very severe, which is reflected in the
numbers, for example, of Naxalites. If you take the number of Naxalites, 90 per
cent belong to these weaker sections of the society. | do not deny that we are
taking cognisance of these things. Yesterday, the hon. Home Minister was
saying that we will take care of them and we will educate them, as if these
dalits have only to join the Naxalites to be taken care of. Don't you realise that
there is a potential danger in dealing with them and treating them in this
manner? There is despondency and helplessness. The state of helplessness
can be seen at large, not in cities and towns, but in villages.

Sir, let me come to the point. But, before that, | want to thank the hon.
Minister for this particular point. | have had the privilege of associating myself
with a workshop. She has started opening up the dialogue. She is calling the
industry. A lot of work has been done by the Ministry in these six months. Now,
| do not say whether the State is responsible or the private sector is
responsible. And | do not want to repeat the points made by all my
predecessors who threw a lot of light on various issues on the topic. But | think
we should also place ourselves in private sector's position. They have certain
apprehensions. Some hon. Members have said that they feel that this
particular step would be an impediment in efficiency, impediment in
productivity, impediment in international competitiveness, etc. Sir, in the name
of merit, many things are said. | tell you, Sir, researchers have proved that
genetically merit is equal. When you are born, you are not born with a
meritorious hand. It is the training and the education that makes people
meritorious. Dr. Babasaheb Ambedkar had said that we were second to none,
provided we have equal opportunity and equal access. You deny the access
and you condemn them. Sir, take the private sector. | am not generalising. But
the Government is willing to sit with them and give them an assurance. Today,
you suddenly reserve 15 per cent for the dalits or Scheduled Castes. There is
a process and, as somebody said
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rightly, the process is on. Some of the private companies are willing to sit with
us. We tackle them first. And assure them that by accommodating socially
positive discriminatory attitude, your running of industry will not suffer in any
way. Rather, you will add to the efficiency.

Sir, their argument of merit is baseless. | give you examples. Those
people who talk of merit go to campuses. They make campus recruitment. It is
very painful to say this thing. While the institutions give them the bio-data of
students, wherever the bio-data didn't mention one as a dalit, they have taken
boys and girls with Rs.50,000-60,000. Once the Principal of an institutional
head gives them the bio-data containing information that he is a dalit, he is not
even talked to. | have seen some of the companies where Indian executives
are not there and only multi-national executives are there; they have recruited
a lot of dalits, who have achieved merit. Some of the students have really
attained maximum levels of merit-qualification and standard.

I will let you know, in brief two minutes, what the status is-at the
educational-level, the employment status, what was status before us, what is
the situation before us and who are to do what. We don't want only the private
sector, we don't want only the Government, but we also want dalits themselves
to realise certain things. We don't want them to sit idle. They also have to
realise what is happening to them, what is the status of their progress. A lot of
sensitisation, a lot of counselling, a lot of persuasion is required from every
side.

| would like to say a few words on the delivery mechanism. It is not
only providing reservation in the private sector. It has a lot of other aspects. |
had an opportunity to talk to two-three important industrialists while on travel.
They say, "Mr. Seelam, whatever you say is fine. But look at what is
happening in the Government." Some of the learned speakers... (time-bell
rings)

Sir, if you want me to sit down, | will sit down. But | want to make
some points.

MR. DEPUTY CHAIRMAN: You are speaking very well. You are
articulating your points very well. But, time is a constraint.

SHRI JESUDASU SEELAM: | will try to limit myself. Sir, | will follow
your directive.
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Sir, they said, "What is happening in the Government? A lot of
backlog posts are there. You are privatising. While privatising, you also impose
certain things." | am making this point because the Government, the Minister,
is taking a lot of interest. We are happy that she is taking a lot of interest. | am
sure, many more things are going to come. In a number of places, people
have started realising; because Naxalites have started collecting Rs. 20 lakhs,
30 lakhs, 40 lakhs. Earlier, they used to shoot people. They also changed their
attitude. Sir, these people, who are minting money, have suddenly become
neo-rich. They are sending words, "You have amassed this by following
dubious means. Give me Rs.50 lakhs." They are negotiating even Rs. 40
lakhs. These are the hard realities.

So, why not we realise? Why not the private sector also realise that it
is in its own interest to provide some safety valve? Take meritorious boys.
Give them some training. Take them as apprentices. Give them some training
and make their assessment. If they are fit in that, absorb them. Otherwise, tell
them, "You need upgradation; go and put in hard work and come back." They
are prepared to do that. But, shutting the doors will create some sort of ill will. |
am sure, the private sector will realise this. Some of them are willing to talk to
the Government. | think, we should start the process. We don't want the
private sector to feel disadvantaged in any way. We don't want to beg. We
want to have our rightful share. We want to be an asset to the organisation we
work for. We don't want to be a liability in this country. This has to be made
clear not only to the Government, but to the dalit community itself.

Sir, this is the gist of the conversation | had with some of the
industrialists. | am sure, the Government will find many more opportunities. |
would like to submit to you, Sir, on the delivery mechanism. Why do dalits feel
excluded? It is not because the private sector reservation, is not there. It is
also connected. Today, you are talking about the political will at one level, the
private sector at the other level and the delivery mechanism and the receiving
mechanism at another level. When | say receiving mechanism, | mean Dalits
themselves, the weaker sections, the OBCs. The delivery mechanism needs to
be sensitised. Yesterday, somebody pointed out that they should be made
accountable. | do not want to go into those nitty-gritty's. But what is the
contribution? Earlier they were empathetic but suddenly their attitude became
indifferent. Sir, we make top-heavy bureaucracy and we have expanded the
political system at the ground. On the reverse is the bureaucracy. We depend
only on the patwari, we depend
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only on the small level officer at the village and at the sub-district level.

Why | am saying is that Dalits feel excluded because today 168 Government of
India Secretaries and equivalent posts are there, but there is no Dalit in that
post. Do you think it is great, happy news for the weaker sections?-There is
nobody in the Government of India at the Secretary level and at the Additional
Secretary level. There are 150 posts, but there is no Dalit. Sir, Can't this be
taken into cognisance? People are watching everything. There are 439 posts
of Joint Secretaries. Hardly nine people belong to SCs and STs. Sir, you
cannot suddenly manufacture Secretaries to the Government of India. You
have to plan. Your assessment system has to be changed. Apart from
assessment by your boss, | think your subordinate also should be given an
opportunity. Some sort of sensitisation is needed at the delivery mechanism.
On one side, Sir, for posting, you give incentives to people working in the
economic Ministries. You do not provide incentives to the people working in the
social sector. So, we requested the Government to you give them posting for
three years in the social sector and send them to the economic Ministries so
that there is some equal competitiveness, equal feeling of committed
bureaucracy working with great' concern. Sir, these are all related issues.
Finally coming to Dalit jungles. Sir, they should be told. It is not only begging or
asking. You have to learn from other communities. How are they growing?
Some of the communities 20 or 30 years back were also like them. They have
taken to so many innovative methods. You also need to work hard. You also
need to explore. First of all,'know what is happening in the system. What are
the schemes in the Government, in the non-Government, in the private sector
where you can compete or can get into? So this sort of self-examination, self-
consciousness, self-training should be there. There is a scheme in the
Government of India, in the Ministry of Social Justice for creating awareness
among the people. But, unfortunately, that scheme is not being used to the
extent possible. Sir, again they also should undergo self-examination in their
own attitudes. Think positive. This sort of sensitisation, motivation is also
required to be done by the Dalit youth. Instead of blaming others they also
should take initiatives for their development. All things put together, | think we
will go in a positive way. | am sure a lot of discussion has been there on the
internal security, terrorism, but | am sure equal importance in the upbringing of
weaker sections in tune with the development inside the country and outside
the country should be given. We have to take up this issue as a serious
measure. There are lot of many things to do. | am sure we are all here to
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appreciate the efforts of the Government. | find lot of committed developmental
officers taking a lot of interest. | think in the months to come, a dialogue will be
intensified, the private sector will be convinced to accept it. By practice, once
we start the process, then, we can go to the enactment of the law. Thank
you.

MR. DEPUTY CHAIRMAN: | think we have to conclude this debate
on this Resolution and then take up another Resolution. That is why | request
all the hon. Members to stick to their time.

SHRI SHARAD ANANDRAO JOSHI (Maharashtra): Mr. Deputy
Chairman, | will take less than two minutes. Not only on this Resolution that
my good old friend and guru, in various respects, Shri Gavai, has brought
before the House, but also on any other resolution that he proposes, | would
not even like to make any reservation. | am very doubtful about the objective
he wants to achieve. The National Common Minimum Programme has already
accepted the principle of reservation in the private sector. At this point of time
enterprise of proposing this Resolution in the name of Mr. Gavai will, certainly,
put his name in the record books of history. But, otherwise, we know what will
be the conclusion of this Resolution. The hon. Minister, while replying, would
certainly say that it is a part of the CMP and the Government have the
intention of implementing the proposal within a given specific time limit.

The second point | would like to make, as an agriculturist, is this. When
you talk of private sector, you. are really meaning videocon or TATAs. But, is
not agriculture a private sector? If you say that reservation should be made for
a particular caste and a particular community, then, there is also an obligation
to provide opportunities to people who want to be recruited to those posts. If
that is the idea and if agriculture were to be considered as private sector, then,
| would say that | am prepared to employ all the unemployed people to whom
you are trying to give employment in the private sector in agriculture, provided
you consider that employment in agriculture is employment in the private
sector. Thank you.

SHRI MATILAL SARKAR (Tripura): Sir, first of all, | would like to
ventilate the trend that is going on in the employment sector. The rate of
growth of employment, as per the National Sample Survey Report, has
declined from 2.7 per cent in 1994 to 1 per cent in 2000. The figure of
employment exchanges shows that at the end of 1996, 36 million people
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registered their names as unemployed. And, in 2000, the figure went up to 94
million. It is more than double in a span of four years! At the same time, if you
look at the employment generation, it was 2.4 per cent during 1971-81 and it
came down to only 0.8 per cent in 1991-95. In the agricultural sector, where
largely SC/ST people are employed, employment opportunities dropped from
60 per cent in 1994 to 57 per cent in 2000. When there is a drop in job
opportunities in the agricultural sector, this means, the worst sufferers are
SCs/STs and Other Backward Classes, because they are destined to remain
underneath.

Hon. R.S. Gavai has correctly stated in his Resolution that this
joblessness has further been aggravated in the wake of privatisation and
disinvestment.

Sir, in reply to my question, the then hon. Minister, in the NDA
Government, said that in 51 public sector organisations, which went in for
disinvestment, 15-lakh people have lost their jobs. It is in the organized sector
only. In the unorganised sector this figure will reach to crores. This is a drop in
jobs. In this perspective, we should think how we can save the plight of the
Scheduled Castes and the Scheduled Tribes. Hon. Member, eminent lawyer,
Shri Fali S. Nariman, raised a question about the OBC. In the case of OBC, the
provision of 'creamy layer' still exists there. But in the Mandal Commission's
Report it was pointed out that the OBC people constitute 51 per cent of the
total population, while their job share is only 12 per cent. Population is 51 per
cent and the job share is 12 per cent! That is why this question of reservation
had come in their cases also.

Sir, what is the spirit of our Constitution? Why is there reservation?
The spirit of our Constitution is that due to historical reasons the SC, the ST
and the OBC people could not come forward; and, it is the duty of the nation to
bring them upward, to bring their mobility upward. That is why the mechanism
of reservation has been incorporated in the Constitution. Taking the advantage
of this opportunity, | would like to point out one thing with regard to the OBCs.
There are some States where the reservation has not come into force in the
State services. One such State is Tripura, because in Tripura the SCs, the
STs, the physically handicapped and ex-servicemen already enjoy 51 per cent
reservation. So, there is no scope of giving even one per cent reservation to
the OBCs because there is a Supreme Court verdict that in no State the
reservation should exceed 51 per cent. That is why the OBC people cannot
enjoy reservation in the State services in Tripura. During the NDA
Government, the State Government
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represented to the Central Government to amend the laws or to enact some
law so that the OBC people could enjoy reservation in the State services also,
where they are not able to enjoy it due to constitutional barriers. So, the law
has to be amended so that the OBC people in the Sates like Tripura can also
enjoy reservation in the State services. That barrier should be removed. And,
who can do this? Only the Central Government can do this. The State
Governments cannot do this.

| would like to raise one more point, and, that is, regarding extremism.
Why is there extremism? Why is there terrorism? Who are taking to arms? Who
are giving arms? Who has proposed the theory that terrorism is the solution? If
we speak of this intelligentsia, we see that they belong to the upper strata of the
society. Those who take to arms belong to the lower strata of the society. They
are mostly in the North Eastern Region. | should say that those who have taken
to arms are mostly the Scheduled Tribes. Throughout the country, wherever
naxalites or other terrorist groups are there, we find only those people are
involved who are frustrated, who are disappointed, who do not see any hope
and whose aspirations are ruined. The persons behind them; intelligence groups
behind them, instigate them to take to arms and tell them thet this is the only
way for a solution. So, now the time has come to take some initiative. The UPA
Government is in power. The Scheduled Castes, the Scheduled Tribes, the
OBCs, and the youth as a whole, have lots of aspirations. This is not a question
whether jobs can be increased by one percent or not. Two per cent more can be
raised. | should say some devices should be explored so that jobs can pour out
in large numbers at the ground level. Otherwise, this agony of the society will not
perish; it will not be removed. That is why, | again reiterate that reservation for
the Scheduled Castes, the Scheduled Tribes and the OBCs people should be
preserved, as sought by the hon. Member in the Resolution. | want to say that in
those States where there is no reservation for the OBC people, the Central
Government should take initiative to speak to them, look into their limitations and
come forward with a definite programme or definite law to remove those
barriers. With these words | conclude. Thank you.

MR. DEPUTY CHAIRMAN: Do you want to speak on this?

SHRI V. NARAYANASAMY (Pondicherry) : Sir, i will just take three
minutes.

MR. DEPUTY CHAIRMAN: The next Resolution is in your name.
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4.00 p.m.

SHRI V. NARAYANASAMY: Sir, | will take three minutes only. | thank
the hon. very senior leader of this House, Shri Gavai for championing the
cause of the oppressed and suppressed sections of the society and for
bringing forward this Resolution in this august House.

[THE VICE CHAIRMAN (SHRI BALAVANT alias BAL APTE) in the Chair]

Mr. Vice Chairman, Sir, recently, a decision was taken by the UPA
Government that in the private sector, reservation for the Scheduled Castes,
the Scheduled Tribes and the OBC people should also be given and they
should be given employment opportunities. Sir, this issue is a very large issue.
As Mr. Jesudasu Seelam has also said, it is not a question of giving
reservation only; it is a question of implementation of reservation. That has to
be taken care of by the Government. Reservation has to be given for the
Scheduled Castes and the Scheduled Tribes, and for this a Parliamentary
Committee has been appointed. It is monitoring the matter. It is under the total
control of bureaucracy who are not allowing reservation to be implemented for
the concerned people. Sir, the hon. Member is very particular about the
reasons he has suggested. Some public sector undertakings are being closed,
some private sector industries are being closed, and recruitment in
Government jobs is being frozen. This being the case, millions of young youth,
especially, belonging to the Scheduled Castes, the Scheduled Tribes and the
OBCs have to be provided jobs. Therefore, the avenue that is open to them is
the private sector. The hon. Prime Minister in the Chamber of Commerce and
Industry meeting said that the Government is committed to provide reservation
in private sector industries. But | am surprised and .aghast at the suggestion
made by the Industry. It is very surprising. They say that efficiency will not be
there. Output will not be there. Therefore, we will not be able to provide
employment. This is the reply given by the industrialists. That is the reply given
by the industrialists. Though the industrialists have got to pick and choose,
they should decide on the basis of the merits of the people. We do not want
them to compromise on merits. The people belonging to SC/STs and OBCs
have also been trained, and they are capable of doing the job that has been
done by the people from the upper castes. Even in the UPA Government, a
decision has been taken that the Government will bring a suitable legislation in
this House. Therefore, the hon. Minister will not find it difficult to accept the
Resolution made by the hon. Senior leader, Shri R.S. Gavai. Sir, there are
about 3-4 points which | will make one by
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one. One of the hon. Members mentioned about the backward Classes of
Tripura. A lot more has to be done for the backward classes. The creamy layer
concept has to be removed. That is my view and that is also my Party's view.
In the name of creamy layer concept, the backward classes are being
victimised. Secondly, Sir, there should be a Parliamentary Committee for
OBCs. When we are having one for SC/STs, why not have one for OBCs?
There should have been a Committee for OBCs also so that they could
monitor the implementation of the reservation that has been given to OBCs.
Thirdly, there should be a pre-promotion training for OBCs also, in the
Government jobs. Why don't you give them pre-promotion training? Let them
come to the promotion post. Why is it not being done? Even a provision for
pre-recruitment training should be made for OBCs. For OBCs, a lot more has
to be done by the Government. | suggest that apart from that, the same
safeguards have to be provided to the OBCs in the private sector. The hon.
Minister should tell this House that in the coming Budget Session, they will
bring a legislation for providing reservation in the private sector, for the people
who are oppressed and suppressed, especially, the SC/ST and OBC
communities. Sir, the main aim of the UPA Government is to uplift the people
who are oppressed and suppressed. Thank you.

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Vice-
Chairman, Sir, my attention was drawn to this Resolution by a colleague and |
thought | must support it and its spirit permeating through the expressions that
have been woven into the texture of the Resolution, but | see another
dimension in this whole discussion. Shri Narimanji has cautioned us that it
cannot be extended to private sector, because private sector also has
protection in the Constitution of India. But my support to this Resolution is
based on the failure of the successive Governments to respond to the spirit of
the decision taken by the founding fathers of the Constitution. The principle of
reservation was accepted by the founding fathers of the Constitution on the
basis that there was a very sizeable section of society that was educationally
backward, that was economically backward, that was not represented in the
legislatures and they were lagging behind. And thinking of development and
progress of the nation was not possible because that concept was a faulty
concept. Actually, the concept was, the whole nation must progress when a
vast section of the society remained backward. Therefore, the founding-fathers
initially decided on reservation for a decade. In the history of a nation, a
decade also matters. But, after accepting the principle of reservation, so
many things
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were not done simultaneously. So this reservation got extended from time to
time. It has an advantage because a section of society that has remained
backward must come forward; so reservation is a necessary thing. And,
somebody said, it should be made permanent, but | would say, it should
continue till they come up to the level of the other part of the society. But my
grouse is that successive Governments - and this Government should,
because the CMP is there, take very serious notice of this - have failed to
decide on the spirit of reservation at that time. It was not simply reservation.
The basic principle was that this section of society, its children would be given
ability to compete. They would be imparted competitive ability. They were not
empowered and given that ability through a very rigorous scheme of
scholarship, through pre-employment training, etc. They go for an interview.
You tell them, "They come from distant villages, and they have never faced
interviews". Who were interviewing them all the time? The elitist class. | will not
use the term Mayawatiji and Kashiramiji often use against them. Sir, | will not
use that term but | would say, 'Who were interviewing all the time? It was the
elitist class. And, the backward section, the children of backward section,
would not know the very technique of the interview; they have no training. And
the greatest failure, Mr. Vice-Chairman, was that no colleges were set up. | am
giving a suggestion to the Government that all metropolitan cities, -- now, so
many cities have grown up enormously like Hyderabad and Bangalore and
some other cities — all such cities which have a population of more than 25
lakh must have colleges established for the children drawn from the Scheduled
Castes and Scheduled Tribes, and even OBCs. But, these must be first-rate
colleges so that they may be given competitive ability for facing tests for all-
India services. The system is such that you want them always to remain
backward, and it appears sometimes as if it is a largesse or it is a kherat to
that section of society. They are equal to anybody in this country. But we are
not taking care to give them ability to be equal. So, | raise this question today
why during the past 55 years or more, we failed to establish colleges for
preparing the children from these backward classes for IAS, for IPS, for IRS,
for the Indian Statistical Services and so many other services which are
available. The day they come into these services on the basis of their own
merit, that day, we must celebrate. But, here and now, you accept the principle
of reservation' for the sake of the founding-fathers' Resolution that time,
without doing anything for the spirit of the Resolution. It was for a limited period
because the founding fathers had envisioned that after a decade, children
drawn from all these sections of society would be
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empowered to face the test for services, and they would be equal with others.
Therefore, reservation principle is necessary, reservation must continue. | am
not so sure whether mentioning 'permanently’ will be all right. But it is a
dynamic principle. Both the Houses, the Parliament of India, will respond to
the aspirations of the people so that the reservation will continue for a longer
time. But, simultaneously, we must have a scholarship scheme. We must have
pre-employment training, rigorous training, and we must have first-rate
colleges. In fact, | would be happy if we have colleges, 10, 12 or 15, and we
draw talent from all over the world, so that they gain the capability to face life,
and they are empowered to be equal citizens of India. Thank you, Sir, for
giving me the opportunity to speak on this Resolution.

SHRIMATI PREMA CARIAPPA (Karnataka) : Sir, | support the
Resolution proposed by Shri Gavai.

Sir, the policy of reservation in the private sector is being used as a
strategy to overcome discrimination and to act as a compensatory exercise. A
large section of the society's OBCs were historically denied the right to
property, education, business and civil rights because of the practice of
untouchability. In order to compensate for the historical denial and to hare
safeguards against discrimination, we have the Reservation Policy.

In countries like the USA, the Affirmative Action Policy was started in
1964 after enactment of the Civil Rights Act. It is the same story for Northern
Ireland, Malaysia, South Africa and Pakistan. Besides this, the private sector
is excluded from this Policy. Seventy per cent of these belong to the
Scheduled Castes who live in rural areas that depend on agriculture and the
non-farm sector that has no policy of reservation but where discrimination
abounds. So, in my opinion, reservation in some form ought to be extended to
the private sector to correct the mistake made in the past.

In my opinion, the private sector companies which have taken
various concessions from the Government must be asked to spend some
percentage of their profits in the social sector and it may be in the form of
keeping some seats reserved in their companies for the weaker sections.

The Indian industry is often opposed to any kind of affirmative
actions, even in the State sector. If the Indian State were to listen to the
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Industry, there would have been no reservations for Dalits in Government
jobs.

Today, there are about 3.5 million Dalits in Govemment jobs because
of reservations. About a million Dalits, who are likely to have set up small
business in towns and cities, are often products of reservations. About half a
million Dalits may have moved into business due to soft loans provided by
SC/ST finance and development corporations set up by the State
Governments. Thus, according to a rough estimate, reservation has produced
about five million Dalits as part of India's urban middle/lower-middle classes,
giving a boost to the private sector.

Sir, india is a caste society with layers of. hierarchies, the privileged
and the under-privileged groups. While the victim groups, such as Dalits,
would like the caste system to go, social groups dissolve their caste identities.
Different schools of thought have given different connotations, backgrounds
and different strategies for uprooting the casteism in Indian society. The
reservation in jobs is one of such powerful tools to bring social change and to
bring lower castes at par with higher castes.

Finally, | would like to say that all efforts should be made to persuade
the private sector companies to follow the policy of reservation. Reservation
never meant accepting anyone just on the criterion of birth reservation; it
simply means that a person having the requisite qualifications for a job should
not be denied just because he or she is born in a certain caste.

We must understand that if the just demands of the weaker sections
are continued to be ignored, the country would witness a serious crisis and an
outbreak of violence similar to the one seen in the USA between the Blacks
and Whites in the 1960s. So, let us come forward and give them their rightful
share in the national wealth. Thank you.

SLBIH I (RER): SUaWTeder Heied, A9 g dic BT HIbT [T, 395
U g=gaTe | U9 90/TH.E1. BT JMREV ITH! SITAEIT b FUT P Hfrerd 4 2 | S19-519
SR gig Bl §, ST [T 9 1T ST 9112y iR §H §Hsid © [ 519 AR <20 &l
ST b AU H U /T, BT AT U &, ST RET0 ARBR] bRl
H §-I70 el 81 a1 7 fiyer 81, dfe uab Nifa 2, 1 S & sy fo-Rora el 4, 3
THRY & I, BRI SUHA Bl A1 IR-TRHRT 81 a1 fyoit & &, siei-siet g 2,
JISHIR @1 opportunity 2,8 —dgt T.3./T.E1. &1 IR BT & A1 | #_7 I8
HE U8 & b VT 1 & b 9 STRET0T Bl ATt &1 H T TR HRIAT S | 3iR YT
HBT Y o I 0T HH &1 ST | AT |
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.00, ATy, sfeuq dfdw, we 9fdw § v @iE e S8 8, et
T.W)./99. 8. i & N7 FTET o1 B STR I el X8 ST 87 | 9ot $a+ v 31 &
o5 a8 Y it &1 L e uTe | 7 dEe 6 ol & § A o w1 ) oo,
q31 T & o I S ara el € | BAR Ul A1 el b 89 W S1esT B T8 dR
b, TE AT BT A 81 S | G a1 A1 I8 © [ 3171 DI ST 8 , I
2, S 9l § SHTGTR ATROT 1T &1 671 B © | B HR- B & I ST U B
3T BT PR & | 31T 1 Il Whel 8% 8, T8 Sled i ST ATel ™ URNC ISR BT
GO B & | IR I81 AL P81 Y 3 4.1, T 2. AT ARET0 T {71 S A7 R
HEIH SO AT IS1 SS%] P oIy U1 BT S, Sl 89 FHSIT & 3R TR0 % Hfey U
BT A1 <faer § s9R Uy S Bficie €, S9®! sraga erfl | 58 I gH 9Hs! 8,
T 914 I8 © [ ARBRI ASRAT § I 3aER HH BId Il off I8 © | 39 U= 3717 S
IR &Rd &, D! gaTell T8l Bl © | TRGRI ABRIT gedl Fell Sff I8! 8 | $TR B
Y W AIBRAT B g8Tel 95 R 41 TS off | §HR AN UgH IHR BT 2 8 | 3117 S &
P deees PR, Yeges ¢15d & AN & g A1 gg1 & Bf3T oM 8, Fife 9 3
IRAR B TS B HH B T 8 | d T Hiad & b 3R 89 BIC g2 Bl T3 a)H
H S, PENER BT HM HIM H N <, AIH & B 4§ o <, fhdl R pm A e &
Al 399 S9h URAR BT 3oiF BIAT & | Ueb URAR &1 XIS 3meH!, R aRar § vier
AT 37O BT B, I GOIHY I 3TRAT AR a7 F a7 a1 & fos S vemn a1fs ag
TSI BIBR ARPRI bl H il | 3 i g b o1 |11 3 Ueos BIRE 3iR Tees
ST89 P T 31 gl Bl UGN &, TR UGTs HRP W 3R I @ aRISHIR X8 91 & 41 I8
TS @ BT 91 B | P N B SIBRY  BT HiewT e o1 | 519 it gL )./,
71 @1 91 3T 8 G STIH BT STl [ ST AT BT §I 81 ST, 0T BT FI
B ST | H U waTer qudT €, 79 | U 97d 3Tl ¥, U HeF SodT B b et #fge
U A1 Afh Bl TETell Bl Webell &, RN I81 W ASYcS DR, VSYeS %199 Bl UH.T.
Y Ffh A 1 8 el ? ST8T 318, T.UN &I q8Tell &1, I8f W UH.T. U, AoTHe
®1 ST fopaT o I T8l 81 Gl 2 S A1l 3 Bl A8 © | G S Sl W
forar 8, oo F8Aa W U R 8, U AT &) g<iad U fhar B, sHferg a8
De b ol &3 H oR . d1./T4. SN BT 3TReTT fagT SITe A1 S &3l H Joresdt 4
HHT 3T S, TR A H I8 91 ST 781 AT | AT H S YRR JahTerd bRl g
o STei-<18t sMig<Hew &, Jeiforal B, are fsft &3 81 a1 3R 3l IR & &, I8
STRET BT VTG U9.9./TA.2T & foly B9 81 A1fy 7 ol W SO SaT Hia Wi 2
MR T /7.9 39 S BT 3T &, IS BT 3T & | 89 W) FHail-&r<ai 8, <27 fsfor
H WD B €, T8l & 10T § 9@ B 8, 981 89N $ls fewier off g a1fEy |
SI9 B9 TG B &, Mol UHidhoaR o] 894 91 X861 © , [¥1 S%5] 899 I 61 §
| 31TST ERATOM, UoTTe, I8 R & U9.30./T. S, & 1T B 9 BN 1 ST §& &1 SITgT |
B ST B P AR 8, oAfeh ABY] B b D -8l 8, T8 91 SART Toel H g
el 1 39 R R w9 ¥ faaR far s
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1Y | § FATaT g 1% 31T ARBIRI A1 | ST 371%.T. Q9. &, FoTa! g81eil sl 2,9 984
THIERT I HM BRI © | 3T AR W1 8, ST A A1 &, I ahIeR] A B PR © |
SIS FTGST BT M TS PHeldR dTell ¥ (1T ST &, I IRy grqar Sff 8, 4R afe Sif
2, T AT 37T8T BT PR © | HRT B8l I8 & b 89 AN Al Ue a1l 8, S8l U¢ 8, 370
TP A U¢ &, <l ol &3 H§ B PR g, S8l (F1Yur et -1 8, 98f 89 an
FIguraT oTa HR o € | WY T8l AR & W BM BRAT 8,890 AR BH AN
FHASIIPR $HE [TT S & $99 AFTAT B4 81 SAIG, F1 BH 81 SIGH, I§ 91 84
ardiet 2T B & | 3feTg 89 Ped © 3 o v A1./Td. . Al Bl STet del Frof &
H T8I BN, d g A< ARIh A B BN | S I §SR%| DI gelax] BRI | T8 S
3BT BTH PRI, SHDT B4 [A9aT9 € | 37 7ol &7 BT 59 qeH 3 SeRATYdD ST AT
1Y | STHT STRATYED AT AT 1Y MR WBR HRAT A8 b R STD! AT P
IIH USYcS BRTH IR SYcS SISesl P AN e & Al STBI Albel & ST 1Y |
# U 3R a7 BEPBR 7Y I TH PRAT IS g 3R DIs T4 A1 8, Bl RSB el
g, A1 I9F forg 1 Bl 8 | 7 e § fh WRaR & R uR A1 ol wvensit & g,
ST AT I 3TT-3TRT BT 3 S & forg, IHdh A M & forg, wel 9 &8 $o S
< BT IEET BT AR, AP I G T 81 b 3R I 19 1 H Fgorar
TR R 81 b 3R 579 9 Fft & 3 7 a1 319 S7ATIR B 32071 & I B PR AP
AR ESE B AW I | 78 R IS | 31 faear 2 & Froft &3 & dn SeRayds
=9 fe2m 3 o 3T SR S BRI WRBR @I T 2 5 Aeyes PReH iR Asyes
, 1B A SANT <21 & Foafor &, qArer & Fafor 3§ =1 IRTe™ < 9 |1 3170 g9 59 Hhed
TR I BT HIT (T, b oy § 3T HRY & | 97aT< |

THE VICE CHAIRMAN (SHRI BALAVANT alias BAL APTE): Would
the hon. Minister respond?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMATI MEIRA KUMAR): Hon. Vice-Chairman, Sir, first of all, | want to
congratulate Shri R.S. Gavai, hon. Member of Parliament for having brought
this Private Members' Resolution because it has generated a very useful and a
very fruitful debate on two days, the first debate was on the 16" of July, and,
the second is today. Twenty five Members of Parliament from almost all the
parties have participated in this debate. | am very happy to note, and, | feel
very encouraged that every hon. Member has supported this Resolution.
There is unanimity in lending support.

Even those who had some doubts about how it is going to be
implemented were expressing difference of opinion on its implementation, and,
not on the spirit and subject matter of the issue. | am also touched by
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the commitment that all the hon. Members have for the cause of the SC and
the ST and whatever they have said, they have said from their hearts.

The UPA Government in its National Common Minimum Programme
has made a commitment, which has been reiterated, time and again, by the
hon. Prime Minister that we will have a national dialogue with the private
sector, with the industry, with all the political parties with a view to having a
consensus, which is already there, and, with other organisations to fulfil the
aspirations of SC and ST youth < by having affirmative action including
reservation in the private sector.

Now, there is a history to it, Sir. Everybody has mentioned about the
historical injustice that has been done to a very large section of the Indian
society and of incapacitating discrimination which has been meted out to
them. Untouchability, humiliation, insult, this kind of a thing has no parallel
anywhere in the world. The intensity of it, the cruelty of it and the sheer time
span of it. We do not know when it started and how it started, but we do know
that, in spite all efforts, it continues to be existing even today. So, it is a very
serious problem. It is not just the problem of the SCs-STs; it is the problem of
the entire nation. Because, if a quarter of the population is suffering from low
self-esteem, feels that it is marginalized, segregated, insulted, humiliated, it
has no sense of participation, no sense of belonging, how will it offer its best
to the society and to the nation? So, in the interest of the entire society and
the entire nation, it is not going to be a mercy or a concession to-these people,
but, | think, if we have enough self-interest, enough intelligence, it would be in
the interest of all of us to ensure that these people are mainstreamed, are
given a place of respect under the sun so that they bring out their 6est and
contribute to the progress of this country.

So, with this in view, this Government has included this very
important paragraph in the National Common Minimum Programme. Because
of this problem, when the country got independence, we had included it in the
Constitution. Some people say it is a concession, some say, it is a facility or a
beneft, but | would say it is a corrective measure. Whenever there is some
kind of a distortion, we always undertake a corrective measure. So,
reservation - political reservation and reservation in Government jobs - was
provided, immediately after India got independence, and when the
Constitution was being framed, to give justice to these people. If you examine
dispassionately, in the last 50 years, reservation in education, reservation in
Government jobs, although that was not fulfilled
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completely and there is a lot of backlog, despite that, reservation in
Parliament, in the State Assemblies, all these measures, corrective measures,
put together, have given .an opportunity to the SCs and the STs to develop
themselves. Yet, because this menace is so old--it has existed for thousands
of years, 58 years is not a sufficient time for these people to come at .par with
the rest of the society. This is an acknowledged fact. Every Member of
Parliament has said that. Now, we were giving them Government jobs.

In early 90s, in mid 90s, a decision was taken for economic reforms.
There was privatisation; there was downsizing; there was disinvestment and
recruitment was banned in Government jobs, in public sector. Due to
privatisation and globalisation, gradually, on the one hand, the Government
jobs started shrinking and on the other hand, the private sector became the
prime mover of economy, and it has immense opportunities for jobs, it offers
immense opportunities for economic activities. This is the scenario. On one
side, we have shrinking Government jobs and, on the other side, we have an
expanding private sector with immense job opportunities.

Now, between these two is caught the SC & the ST section. We have
a commitment to it, because of the injustice suffered by it. And when | say 'we',
| do not mean just the Government, | do not mean just the UPA Government,
although we have taken it up, every party In the UPA Government has
unanimously endorsed it. But when | say 'we', what | mean is every Indian has
a certain responsibility towards this section.

When we achieved Independence, the private sector was in its
infancy. We gave it concessions, we gave it rebates, we gave it relaxations, we
gave it every possible assistance and help to grow. | am very glad that today it
has really grown up. But neither should they nor should we forget this truth that
when they required help to grow and to strengthen, the Government had
provided it. Now, here is another section of our population, which still requires
opportunity to grow. Now, it is the turn of the private sector to come forward
and offer, what it can for them. This is what we want from them. We want them
to do it voluntarily and we want to create an atmosphere conducive to it. There
are lots of leading industrialists in the private sector. They have gone to the
best of the institutions in the world, where ordinary people only dream of going,
and studying. And what do they study? It is not just studying Business
Management. When you go to the best of the institutions, it also .opens
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your mind; it removes the prejudices, it makes you, from an intolerant person,
to a progressive, tolerant person. When they acquire education in such leading
institutions and come back, we all can see how well they perform. They also
claim, time and again, that it is the Government, it is the public sector, which
fails all the time and it is the private sector, which, in contrast, performs very
well. They have all the ability and they can do very well. This is their claim, and
| find most of the people endorse this kind of a claim. They say whatever is
given to the Government, it is not handled well and whatever is given to the
private sector, it is handled very well. Because the best of the people, the most
capable of the people, are running the private sector. And if they are the best, if
they are the most capable, if they are free from prejudices and intolerance --
because you can be the best only if you are free from prejudice and
intolerance, otherwise you cannot be the best -- then, why is there a need for
the Government to impose it on them? That is why we, the Prime Minister and
the UPA Government, have said that we want them to volunteer. We want
them to come with their proposal as to what they are going to do to fulfil the
aspirations of the SC/ST youth. So, what | am trying to do, what this
Government is trying to do. We have already, my Ministry and | at various
levels, immediately started consultations with the members of the industry,
captains of the industry. At various levels, in various forms. On 24" August, we
also had a conference where all the intellectuals, vice-chancellors, social
scientists, economists, retired civil servants and all the other thinkers
concerned with this issue participated. There were interactions and they have
given some very useful suggestions. One thing was very heartening that they
were all unanimous in support of this policy of affirmative action, including
reservation.

Because everybody has talked of reservation. | want to underline the
fact that it is affirmative action including reservation. Most of the time | hear
people giving examples of the kind of affirmative action there is in Canada, in
USA, in Myanmar or in most of other places. They are talking of affirmative
action. But we have gone a step ahead because our problem is much more
severe and it is much older than their problem. So, we will not just stop at
affirmative action. We have said, affirmative action including reservation.

We have also, our hon. Prime Minister has also, formed Group of
Ministers who held a meeting and after the meeting, 218 associations of trade
and industry have been addressed; letters have been sent to them.
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This is a part of consultation process and we are awaiting their reply. Some of
them have replied. We are awaiting reply from most of them. Then, we will
take the next step. We will hold consultations with all political parties, although
| have had two rounds of consultations with MPs belonging to SCs/STs and |
would also be having further consultations. But we will be formally having
consultations with all the political parties as it is mentioned in the NCMP, and
we will also be having consultations with other NGOs concerned with this.
After that, whatever emerges out of that consultation, we shall be
implementing that.

One thing which has disturbed me greatly and about which | want to
speak, although | think we are short of time, but if you permit, | want to say
that. Every hon. Member has also stressed on it. It is the point of merit. Now,
what is the definition of 'merit'? Merit, as it is defined today? For those who
want to recruit people in multinationals, in private sector have certain
parameters for merit. You must know very good English. You may not have
read literature; you may not have read Shakespeare or Byron, but you must
have the right accent so that you can go to the call centre and make the calls.
That is one of the parameters of merit. The word merit is full of arrogance.
There is the arrogance of caste superiority behind it. Some kind of arrogance
is attached to the psychology of merit; we will decide what merit is. You may
have produced foodgrains, you may have worked day and night in the field in
the scorching sun, pouring rain and fed us all. But you do not have the merit.
We speak good English, we have the merit. The definition of 'merit' is very
distorted, and it is something which suits a certain section or a certain sector
which talks of reservation with contempt. But frankly speaking, it wants to
reserve a certain arena just for itself. That is the reality of merit.

Here, | also want to say that whenever | talk of merit, | talk of the

Dronacharya mentality and the Ekalavya phobia. Dronacharya had made a
commitment to Arjuna that | will make you the finest archer in the world. One day,
when Dronacharya and Arjuna went hunting to the forest, they took their dog with
them. The dog started barking. After a little while, it stopped barking, and came
back. Somebody had put arrows around its mouth in such' a way that there was
no injury to the mouth, but the dog could not close his mouth. It just remained
open and the dog could not bark,. Such a fantastic feat made Dronacharya very
worried because he had already promised Arjuna. that he would make him the
best archer, and here, we finds in the thick of the forest a better archer than
Arjuna. So, he went
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deeper inside and found an untouchable boy, who was practising with his bow
and arrow. Ekalavya said to Dronacharya: "Sir, | have done this. | am so sorry,
and he fell on the feet of Dronacharya." He further said: "This dog was
disturbing me. So, | have done this to your dog. | am very sorry." Dronacharya
said: "Who is your guru?" Ekalavya said: " You are my guru." Dronacharya
said: " How could | be your guru? | have never taught you." He said: "I have
made your statue here, | take inspiration from it and practice in front of it. So,
you are my guru." Dronacharya said: "If | am your guru, where is my guru
dakshina?" Ekalavya said: " You please order as to what your guru dakshina
is." Dronacharya said: " You give me your right thumb." Ekalavya cut off his
right thumb and offered it to Dronacharya.

Now, this Dronacharya mentality is not only confined to the
Mahabharata, but it also exists today, and there is a phobia about Ekalavya,
there is a fear of Ekalavya. They want to cut off the right thumb. So, this is the
merit about which everyone talks. They forget that there is something called
opportunity. People whom you are looking down upon, are not the people who
do not work hard. They are the most hard-working people, back-breaking hard
work they do, 24 hours a day.

They work hard in the most adverse conditions. They work hard
even when their bodies do not have enough food and they work hard even
when their soul is crippled. How can they be deprived of merit? This talk of
merit is humiliating; this talk of merit is a part of the untouchability
phenomenon. So, | don't want to talk about it.

But there is one thing which | want to say. So far as private sector is
concerned, so far as industry is concerned, whatever be their misgivings,
whatever be their misapprehensions, | want to remove them. | want to bring
them around to our point of view. | want them to make an offer themselves that
they will do this work, they will participate and they will share in fulfilling their
social responsibility. The UPA Government is committed to taking affirmative
action, including reservation for SC and ST youths in the private sector. We
will go to any length to do this. With the kind of support that we have from
every corner of the House, | am sure we will be able to do it. With this note, |
would request Shri R.S. Gavai to kindly withdraw his Resolution because we
are committed to it. Thank you.

PROF. R. B. S. VARMA (Uttar Pradesh) : Sir, | want to seek one
clarification.
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SHRI P.G. NARAYANAN (Tamil Nadu) : Sir, this Resolution is for
providing reservation not only to SCs and STs but also to OBCs. So, the
Minister need not omit the OBCs. The Minister has been omitting the OBCs
from the very beginning.

PROF. R.B.S. VARMA: Sir, | want to seek one clarification.

THE VICE-CHAIRMAN (SHRI BALAVANT alias BAL APTE): Is it on
the same thing or something else? ...(Interruptions)... Let me ask him.

it R at: ATaR, H U8 S dredl § & 39 Aded &b e 3 g
PR A Bl 17 2 b ST Sifel, ST St SR fUes avf & i &1 fFroft
&3 B ABNAT H ARE HATT AMRY | HeIS, AT F31 A& 7 Had YA
ST 3R TG SIS BT Seeiwd (6T 2, STaieh fws @il & forg o i =iy |

THE VICE-CHAIRMAN (SHRI BALAVANT alias BAL APTE): That is
what he has asked. 31 &1 Shri R.S. Gavai.

SHRI ROBERT KHARSHIING (Meghalaya) : Sir, before he
withdraws, | just want to say a few words.

THE VICE-CHAIRMAN (SHRI BALAVANT alias BAL APTE): Shri
R.S. Gavai.

SHRI ROBERT KHARSHIING: | just want to say a few words, Sir. |
come from the North-East. Before he withdraws his Resolution, | just want to
say a few words.

.. Sir, | appreciate the hon. Minister for what she has stated, particularly,
on merit and opportunity. Though | am from the ruling side, | still feel that
unless we insist on reservations for the Scheduled Castes and the Scheduled
Tribes, | don't think they will do it. Doing it voluntarily will not do. | don't think
the Indo-US Parliamentary Forum associated with the FICCI and the CII will
voluntarily accept it. | have my personal experience after | served one term as
an MLA. Even with merit | had to go abroad, London, to work and then only |
got into the Rajya Sabha. So, merit is important. The SC and ST tag does not
work. You have to exist. We won this election on the basis of helping the aam
admi and we will be backing out on this, if we just say "voluntarily".

SHRI R.S. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, now | have
a right, as the Mover of the. Resolution, to reply. Though there is
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some time constraint, since | have a right to reply, as the Mover of the
Resolution, | require, at least, two minutes. So, | will be very brief.

At the outset, | extend my thanks to the hon. Members, Shri. E.M.
Sudarsana Natchiappan, Shri Moolchand Meena, jshri Gandhi Azad Dr. Prabha
Thakur, Shri A. Vljayaraghavan, Shrimati Jamana Devi Barupal, Shri Veer
Singh, Dr. Radhakant Nayak, Shri Jairam Ramesh, Shri Silvius Condpan, Shri
R. Shunmugasundaram, Shri Ram Nath Kovind, Prof. R.B.S. Varma, Shri Falsi
S. Nariman, Shri P.G. Narayanan, Shri Ramdeo Bhandari, Shri Jesudasu
Seelam, Shri Sharad Anantrao Joshi, Shri Matilal Sarkar, Shri V.
Narayanasamy, Prof. Saif-ud-Din Soz, Shrimati Prema Cariappa and Dr.
Faguni Ram for participating in this discussion. | also extend my thanks to the
hon. Minister for the lucid and positive reply which she has given. | am indeed
thankful to all the Members because not a single dissenting voice has come
from any side of the House. Yes, | do believe in sportsman spirit. So, | do
extend my thanks to Shri Kovind and Shri Varma. Although they belong to the
BJP which is a leading Opposition Party in the House, they have also extended
their support to the cause and said that they would not create any obstacle and
that there would be positive action from their side also. It means that the whole
House support this Resolution conscientiously. | need not refer to the queries
made by some of the Members because they have already been replied by the
hon. Minister positively. So they need not be replied. So far as Shri Nariman's
point is concerned, | do say that both the Fundamental Rights and the Directive
Principles complement and supplement each other. If it has to be done, it is the
duty of the hon. Minister to see how it is to be amended and how it is to be
implemented positively.

Before | withdraw my Resolution, | will just come to the positive
observations of you, Madam. | thank you very much for your positive reply. As
you have just now said, voluntary action will not serve the purpose. Why? Of
course, Government is a Government. If you need to have negotiations with
the private sector, you do that. It is a democracy. One cannot bar you from
discussion. At the same time, | would like to say that Government is a
Government. It is up to you to do that. The UPA Government has got a
mandate. The Committee on Common Minimum Programme, which is headed
by Shrimati Sonia Gandhi has given a direction for implementing the Common
Minimum Programme. You are one of the constituents. So, it is your moral
duty to implement it.
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| would like to say one more thing. | want to point Out that in spite of your
sincere efforts, some officers of the Ministry are reluctant to do it, because they have
a different philosophy. They prepare a questionnaire in order to get a negative reply.
They take abundant precaution in that direction. | once again extend my thanks
to the hon. Minister for her affirmative reply. With these words, | withdraw my
Resolution and give five minutes to Shri Narayanasamy. Thank you.

The Resolution was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI BALAVANT alias BAL APTE): Now we take
up the Resolution to be moved by Shri V. Narayanasamy.

APPOINTMENT OF COMMISSION OF INQUIRY TO PROBE INTO THE LAND
ALLOTMENTS MADE BY DDA DURING 1999-2003

SHRI V. NARAYANASAMY (Pondicherry): Sir, | move the following
Resolution:-

"Having regard to the fact that the Delhi Development Authority (DDA) is
the prime and sole agency created by an Act on Parliament to cater to
the housing needs of the millions of Delhiites, including the poor and middle
class people and as a result majority of the land area of Delhi was
acquired by this Authority to construct houses, markets, community
centres, etc. and to allot plots to the people to build their dream houses
and land- to educational institutions, hospitals, charitable institutions, etc. at
affordable rates, this House notes with concern that the DDA has not
been able to achieve its objectives to provide affordable shelters to the-
people of Delhi, rather it allotted valuable land for pittance to some
organisations and persons connected with certain organisations and this
House urges upon the Government to appoint a Commission of Inquiry to
probe all the land allotments made by the DDA during 1999-2003 within a
time frame. "

QUOTUM: HR NARAYAN SINGH MANAKLAO (Nominated) :  Sir, there is no

There is no quorum...(Interruptions)... | object to it ...(Interruptions)...
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